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IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL
PRINCIPAL BENCH, New DELHI \

D&t.“ S, S 1993
oy 0A Ne, 2734/91

Ram Kishan & 12 others Applicants
OA 3043/91  Hari mongn & 24 others Applicants
wssq/gz Kemal Singh & 26 Ors, ' Applicants
0A 815/92 Ram Charan & 15 others Applicents
0a 2210/92 Amar Pa) Singh & 7 Ors, Applicants,
Vs,
Union of Indja 3 Ors, Respendants,

Shri v,p, Sharma, Counsel fer applicants
Shri Rapesh Ga utam, Counsel fop respondents

in 04 331/92

In Test or the cases = Shri V.P. Sharma for @pplicants
Shri Jagjit Singh & sphrj Shyam Moorjani for
Mlt" esde Cuwj:u“ < \l
Rospend-nts. A .

CORAM

Te Hon'ble mr, Justice P Sharma, "euber (J)
2. Hen'ble Mr, BeK. Singh, Member (a)

JUDGMENT {(OrAL)
(de1ivered by Hon s Pr. Justice 3,p, Sharma, Megpes (3

In 8A~2734/94 (Ram Kishan & 12 Ors,), OA-3043 (Hari Mohgn &
24 ors,), Q-331/92 (Komal Singh & 26 °re.), GA-815/92 (Ram Charan &

15 ore,) and 0A-2210/52 (Amar pa) Singh & 7 ors,) all thege applicants

on
fact and lay ie invelved /almost the same isgunm, thds,éppli:etiese

LY

are being disposed of by a Common Judgment,

e —
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- The applicants in all these applicatiens have claimed
similar relief that the respendents be directed to ro—ongugo\ the

applicants in preference te the juniers till the regularisatioen

of their services,

3. We heard the learned counsels of the parties and perused
the records, The respondents in some of the above-ment ionad
original applicatiens have filed shert reply annexing a note of

the policy decision regarding the coal unloading labourers (R=1).

The scheme prepared by the respondents for engagement ef casual ..

labourers is subject to the following stipulationss~

i) Such of the contract labour will be engaged as
Casual labour whe have worked as such fer at least 120
days during the preceding two years as on 1476923

ii) Their engagement as cesual labour will only be consi~
dered in Mechanical Deptt, on the Railvay as a whols,

depending upon the requirements;

iii) The casual lebour to be so engaged have to satisfy the
prescribed age limits namely 18-28 yeqrs, Upper age
limits may be relaxed to the extent of engagegent as

piesce-rated contract labour; and

iv) Once engaged as casual labour, they will be govarned by

instructions as applicable to casual labour,

We have heapd beth the counsels at length. The learned
Counsel fer the respondents has also referred to the decisien
in earlier OA No,581/88 passed by the Jodhpur :‘cnch and ancther
judgment passed in DA2685/91 docidad' by the Principa 1 Bench by
_the order dated 16th July 1992,

Siups ing




The learned counsel for the applicant shri V.P, Sharms
stated that the applicants are satisfied with the scheme and now no

grievance survives te them,

In the above facte and circumstances, all the applications are
disposed of with the direction to the respondents to implement the
scheme, they have anre xed with the reply and give benefit if the

applicants are covered under that scheme,

Costs on parties,

( B.Ke Singh ) . i ‘ ( 3P, Sha;S
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